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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
g™ LEVEL, C-WING, DELEI SECRETARIAT, NEW DELHI

‘MNo. FA4 (1)/LA-2005/1L3/07/ & 2 G Dated: 31.01.2007

NOTIFICATION

No.F. 14 ( 1)/LA—2005/ - The following "Act of Legislative Assembly of the National
Capital Tcrntory of Delhi received the assent of the President of India on the 24% 3 anuary,
2007 and is hereby pubhshad Tor general information: - ¥ .

. “THE MEMBERS OF LEGISLATIVE ASSEMBLY OF THE NATIONAL CAPITAL
- TERRITORY OF DELHI (SALARIES, ALLOWANCES, PENSION,
L ETC.)(AMENDMENT) ACT, 2006

(DELHI ACT 3 OF 2007)

(As passed by the Legislative Assembly of the National Capital Tcmtnry of Delhi on the
¥ ias Novembcr, 2006).
{24“‘ January, 2007]

An Act forther to amend the Members of Legislative Assembly of the National Capital’

- Territory of Dglhi (Sala.ncs Alowances, Pension, etc.) Act, 1994

BE it euaﬂted by the. Legxslaiwa Assembly of the National Capltal Temitory of Delhi in
the Fifty-seventh Year of tl\c Repubhc of J.ndla as follows -
1. Short title and cémmgncement_ — (1) This:Act may be called
the Members of Legislative Assembly of the Nafional Capital Territary of-
Dethi (Salaries,; Allowantes, Pensions, étc.) (Amendment) Act, 2006.
(2) ' . It'shall come Into force'on suck date as the Lt.Governor may, by
notification in the official Gazette, appoint.

- Amendmcnt of section 3.— In the Members of Legislative _

Assembly of the National Capital “Terditory  of Delni  (Salaries,
Allowances, Pension, etc.) Act, 1994 (DeIhL Act 6 of 1995) (hereinafter
referred to as “the prmcipa[ Act™) —

(i) in section 3 —
(a) in sub-section (1) —
@ for the word “three” occurring after the .

words *“salary at the rate ‘of” and before the
word “thousand™, the word “six™ shall be
substituted:

(i) for the word “four” occurring. qﬁcr the -
words “daily allowance at the rate of” and
‘before the word “hundred™, the word “five”
shall be substituted; - -

(b) in sub-section -(2), for the word “six™, the word
. “eight” shall be substituted;
{c) - in-sub-section (3), for the words “five hundred™, the
words “four thousand” shall be substituted;
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(d) in sub-section (4). for the words “ seven thousand™,
the words “ten thousa.ud” shall be substituted;
i) to section ‘3, the following proviso shall be added at the
P

be applicable for z period .of five vears from the date of
commencement of the Members of Legislative Assembly of the
. National Capital Territory of Delhi (Salaries, Allowances,
Pension, Ete.) {Amendment) Act, 2006.”

T3 . Ame-ndment of section 5. — In the principal Act, in section 5, after the
words “ Medical Attendance Rules,” and before the words “as amended”, the words “and
thie Delhi Government Employees Health Scheme™ shal] be inserted.

4. Amendment ;}f section 6.— In the principal Act, in section 6, for the
words “to the reimbursement of full rentals thereof and up to 2000 free local calls per
. month made there from™ occurring at the end thereof, the followiug shall be substituted,
- . namely:- " -

“shall be paid four thoiisand Tupees per month 1o meet the cost of telephone
charges that may be incurred by him.” '

5. ' Amendment of section 8. — In the principal Act, in section 8, in sub-

- section (1), for the word “one™, the word “four” shall be substituted.

C6. Insertion of new section 8A. — In the pﬁncipai.AcL after section &, the
following section shall be inserted, namely:-

T, @ Amendmcn_t of section 9. — In the principal Act, in section 9, for sub-
section (1), the following sub-section shall be substituted, namely:- :

(1) 'Every member shall be paid a pension of one thousand five hundred

. Tupees per mensem, ifhe has served as a member up_to a period.of-two.years but.

less than four years, thrée thousand TUupees per mensem - after completing four

.years bu; less than five Years and five thousand Tupees per mensem after
completing five years: -~ ’

- Provided that where any person has served as Member for a period exceeding five
years, there shall be paid to him an additional pension of five hundred rupees ‘Per mensem
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dor every year or part thereof, exceeding six months, in excess of five years subjectto a
maximum of ten thousand rupees per mensem.” ¥

Joint Secretary (Law, Justice



